
c.. No.61/200 
in 

O.A. No.158/ 	. 	Date 	27.8.2001. 

Heard Ivir.S.P, Saxefla, Counsel for the 
applicant and Fr.R.L<. Shetty, Counsel for th 
Respondents.. 

Applicants have moved an application 
fot drawing contempt proceedings: against Corruitandant, 
Station Headquarters, Irkee, tune as well as 
Chief Signal .Off-icer, Headquarters, s.c., purie. 

The groind for drawing proceedings as 
set out in the contempt application is for wilful 
dis-obedience of the order of this Tribunal dated 
2.2.2001 in O.A.158/2000; Mrs.D.aisy John and Anr. 
Vs. Union of India & Others. Before drawing any 

. proceedingsuriderecjon 11 read with 12, Contempt 
of Courts Act, we would like to flave  departments 
vesion fbr which we dict C,omandant, Station 
Headquartr, Kirkee, Pune to be present before 
this Tribunal on 10.9.2001. 

- ...... 	: 	let thedaé be on Board on 10..2001. 

A cy of this order be issued within 
24 hours toCounse1.for the Respondents Mr.R.K. 
she.: Y', ho has been. representing in this O.A. 

( B.N. Bahadr ) 	. ( I3irenöra Dikshjt 
Member (A) 	. 	,.. 	. 	Vice Chairman. 
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CP No.61/2001 in DA No. 158/2000. 

flate : 10.9.2001.... 

An application, which has been 
. 	

fjrd t'oday,carrjes 'the statement of 

spdnthn No1€ahe Board Of ficers are 

Army Headquarters within 

a fortnight to ilnalie to fill up the 

vacaciebrf éxtremeoasionate ground. 

Phey hay 1b's.ated that existing 

i'vacanitilas 1ale' only'2Q''out of which 5% i.e. 

cases. in our 

view eaxmarking of cases should be one 

	

. .. .- . 	 .. ,• 	 'U 	 — 

which needs correction. We 
. 	... 	. • 	- 	lld 	tôn 	the same. r  

so far as our directions in OA are 
- 

	

	concerned, that has not been given effect by 

the department, thogh about 7 months have 

been. passed while the respondents e wt^A . 	. 	L) 	-• 	• 

.supposedo:.carry out the•directjons of the 

Tribunal within 3 months. 

	

- 	Under the circumstances mentioned 
above, qp direct the Respondent No.1 to file 

affidavit explaining as to what steps 
• 

-b6en taken by Respondents in respect of time 
• 	•.. 

which Lwa:s  to be i1ementedthin 3 months 
.L 	'-from'-th date of coithiinicátion. Learned 442  

Counsel for the Respondents prays for 3 
weeks time for filing affidavit in that 

behalf. 	v.-Veilj 	-t position explained 
above, we grant- espondents 2 weeks time for 
filing the affidavit. 	 I- 

Let the case belistea:on 

26.9.2001. 

( M.P. singh ) 	 ( Birendra ]likshit 
Member (A). 	 Vice Chairman. 
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